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CENTRAL ADMINI STRATIVE TRIBUNAL
‘ GUWAHATI BENCH
Original Application Nos. 164/2005
Date of Order : This the 24™ day of June, 2005.
The Hon'ble Sri Justice G. Sivarajan, Vice-Chairman.
Sri Jyotish’ Das
Superintendent,
Belonia CPF,
Belonia Tripura, :
(Under Agartala Customs Dlvxson)
: . Applxcant
- By Mr K.N. (‘houdhury, Sr. Advocate and Mr. I. Chowdhury,

Mrs. R. S Chowdhury, Mr. G. Rahul Advocates.

- Versus - N .
1. The Union of India,

Represented by the Secretary to the

Govt. of India; .

Ministry of Finance, North Elock

New Delhl -2.
2. - The Chxef Commissioner,

Customs & Central Excise, :

Shillong Zone, CRESENS Building,

- M.G. Road, Shillong.
3. The Cor;xm'issiﬁner of CentralhE'xc‘ise,
C . North East Region,

‘Morello Compound, M.G. Road,

Shillong, Meghalaya:
4. The Assiétant Commissioner, |
‘ Customs Division, :

Agartala.

o . . Respondents.

By Ms. U. Das, Addl. C.G.S.C.
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o _ORDER (ORAL)
SIVARAJAN. [. (V.C))

The applicant is a Superintendent of Customs >and~"Cent‘raI

Excise Department and presently working at Belonia in Ti'ipul‘& State.

'He is aggrieved by the transfér qrder dated 03.06.2005 (Annexure -

'F) issued by the 3 resporident "According to the applicant, transfer is

made in the month of June causmg mconvemence to the education of

his chxldren who are in the mld session of their studies It is also hlS
/

grlevance that the transfer order.ls xssued in gross violation of norms

regarding fransfer of Supei‘intendent in the Customs and Céntral
Excxse Department The applicant states that his present transfer to
Dibrugarh has caused great inconvenience to him. The apphcant has

got varidus other circumstances necessitating further continuance in

* the present station.

2. 1 heve heard Mr. K.N. Choudhury, learned Sr. counsel for the

applicant and also Ms. U. Das, learned Addl. C.GS.C. for the
‘ respondents. | | |

. 3. I had opportunity to dispose of a number of. applications i.e.,

0.A. Nos. 127/2005,‘ 141/2005, 142/2005, 143/2005 etc. against the .

very same transfer order and had directed the 2"-" respondent

therein to d:spose of the Lepresentatmns filed by the apphcants In

' this case also the apphcant has fxled two representatmn_s dated

08,.0%6.2005 and 20.06.2'005 (Annexures - G & H) respectively. In the.

'fcircum'stances, I am of the view that this application can be disposed

of . at the admissioh stage itself with direction. Accordingly, there will
be a direction to the 3™ respondent to diépose'of ‘the said
representations teking. into account the guidelines for transfer and

special circumstances pointed out by the applicant therein within a

b/



N

3

'period of six weeks from the 'da!;e of receipt of this order. If the

ap‘pli’cant has not iso far been relieved from the prgsént station, hie will

be allowed to _c'ontinué in the said station till the disposal of the -

répresentations as directed hereinabove.

for compliance. .

‘/mb/. '

; The O.A. is disposed of as above at the admission stage

itself. The applicant ‘wiil.prcduce this order before 'the B‘é-fes.ponde;‘l't

G
(G.SIVARAJAN)
VICE CHAIRMAN
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ORIGINAL APPLICA;;;)N- NO ’ é LP OF 2005

SYNOPSIS/LIST OF DATES/CHRONOLOGY OF EVENTS

14/10/1985:-Applicant was appointed to the post of Inspector, Central Excise
& Customs. 4 ‘ ]

23/09/2002:-Applicant was subsequently promoted to the pdsi of
Superintendent, Group-‘B’. ‘ . ANNEXURE-A.

1/12/2002:- The applicant, was posted at the Statistics Branch, Agartala for a
few days and thereafter he was transferred and placed at Divisional Statistics
Branch, Agartala. -, ANNEXURE - B.

01/03/2004:- Within a short span of a year and three months, the applicant
was once again transferred out from the Statistics Branch, Agartala and posted
at Belonia, CPF, Agartala. | ANNEXURE - C.

-~

30.09.2003:- As per the guidelines/norms relating to transfer the applicant was

asked for options for transfer and the applicant opted for his retention at

Agartala, Customs Division or at Central Excise Range, Agartala.
ANNEXURE-D.

26.11.04:- The applicant had submitted representation before the Respondent

{\/NO.?) for due consideration of his retention at Agartala for the year 2005, since

his only daughter was at the final stage of her School education and further
due to the fact that his ailing and bed —ridden “mother required his constant
care and attention at this stage of her life. |

ANNEXURE-E,

03.06.05:-However, to the utter shock and surprise of the petitioner, the -
Respondent No.3 issued an'Order in gross violation of the guidelines relating
to transfer, once again transferred the applicant from Belonia, CPF, Agartala
to Commissionerate of Customs, Dibrugarh. '

' ANNEXURE-F.




-

- 08.06.05:- The applicant immediately represented before the Respondent No.3
praying for consideration of his retention at Agartala Customs Divisions.
20/06/05: The applicant again submitted a representation before the
respondent authorities. '
Copies of the representations dated 08.06.05 and
20.06.05 are annexed herewith and marked as
ANNEXURE — G & H respectively.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH
- GUWAHATI

(An Application under Section 19 of the Adﬁﬁnistgative Tribunals
Act, 1985))

" ORIGINAL APPLICATION NO. I 69 12005

BETWEEN

Sri Jyotish Das,
Superintendent,
Belonia CPF,

. Belonia Tripura

(Under Agartala Customs Division)

-AND - ‘

The Union of India, '
Represented by the Secretary to the Govt. of India
Munistry of Finance, North Block,

New Delhi - 2.

The Chief Commissioner,
Customs & Central Excise,
Shillong Zone, CRESENS Building,

'M.G. Road, Shillong

The Commissioner of Central Excise,
North East Region, '
Morello Compound, M.G. Road,
Shillong, Meghalaya’ :

The Assistant Commissioner,
Customs Division,
Agartala.

... RESPONDENTS.

DETAILS OF THE APPLICATION .

PARTICULARS _OF _ORDERS __AGAINST _WHICH _ THIS
APPLICATION IS MADE: | '
This application has been filed challenging the legality and validity of the

. Inter-Commissionerate Transfer/ Rotation of Officers, Establishment Order

- No.72/05 dated 03.06.05 issued under Memo No.CNoII(3)/ET-

s ’

. APPLICANT

CAHOW N HYr)

n

adnvocATE -

prL

ra -

,n/'g-lo(



I11/2005/56091-56190 in so far as it relates to the applicant, whereby the

applicant has been sought to be transferred from Commissionerate of Customs

(P), Shillong to Commissionerate of Customs, Dibrugarh.

' JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the application is well within

the jurisdiction of this Hon’ble Tribunal. -

LIMITATION: :
The Applicaﬁt further declares that this application is filed within the

limitation prescribed under Section 21 of the Administrative Tribunals Act,

1985.

FACTS OF THE CASE:

4.1 That the applicant is a citizen of India and a resident of Agartala in the
State of Tripura and as such, he is entitled to all the rights, privileges and
protections guaranteed to the citizens of India under the Constitution of

India and the laws framed thereunder. -

42 That the applicant is presently serving in the grade of Superintendent-
- Group-‘B’ under the Agartala Customs Division at Agartala. Be it stated
herein that the Headquarters-of the said Division is at Shillong.

43 That after being initially appointed to the post of Inspector, on
14.10.1985, the applicant was sincerely discharging his duties as
Inspector of Central Excise & Customs under the Commissionerate. The
applicant was subsequently promoted to the post of Superintendent,
Group-‘B’ vide establishment Order No.139/2002 dated 23.09.2002
alongwith 148 others. The name of the applicant appeared at Sl. No.136

of the said of promotees. -

A copy of the said order dated 23.09.2002 issued by
the Respondent No.3 is annexed herewith and

marked as ANNEXURE-A

4.4 That the applicant, after such promotion to the post of Superintenderit

was posted at the Statistics Branch, Agartala for a few days and -

-



4.5

4.6

thereafter he was transferred and placed at Divisional Statistics Branch,
Agartala as Superintendent, vide establishment order No.1/2002 under
Memo No.II(3)3/ET/ACA/2002/3263-3303(A) dated 1.12.2002, issued
by the Respondent No.4.

A copy of the said Order dated 11.12.2002 issued
by the Respondent No.4 is annexed herewith and
marked as ANNEXURE - B.

That subsequently, within a short span of a year and three months, the
applicant -was once again transferred out from the Statistics Branch,
Agartala and posted at Belonia, CPF, Agartala. The said transfer order
was issued by the Respondent No.4 vide Establishment Order No.1/2004
under Memo No.II(3)3/ET/ACA/2002/3461-3485(A) dated 01.03.2004.
Accordingly the applicant once again joined at his new place of posting

at Belonia, CPF, Agartala.

A copy of the said transfer Order dated 01.03.2004
is annexed herewith and marked as ANNEXURE —
C. '

That the applicant deems it pertinent to state that certain guidelines for
transfer in respect of Superintendents/Inspectors have been laid down in
the department which have been duly accepted by the Customs &

Central Excise Department. Briefly the same are reiterated herein below;

“Superintendents who have completed their tenure as below will be
considered ‘for transfer;‘
(1) In the same station for a continuous period of 4 to 6 years.
(i) - In the same section/office for a continuous period of 2
years and
(ii1) In_the-Customs, formation for a continuous period of 4
years.
(iv)  In the Dibrugarh Céntral Excise Commissionerate -for a
continuous period of 4 years.”
The applicant craves leave of this Hon’ble Tribunal

to refer to and rely upon the guidelines for transfer

-



A,

4.7

4.8

in respect of Superintendents/Inspectors at the

hearing of the instant case.

That accordingly as per the aforesaid guideliies/norms, options were
asked for by the Supérintendents serving in the Commissionerate for
transfer and the applicant was asked for suéh .options vide Order
No 11(26)20/ET-111/95/38351-405 dated 30.09.2003. The épplicant
thereafter had categorically and specifically opted for his retention at
Agartala, Customs Division or at Central Excise Range, Agartala. Be it

stated herein that such options are invited every year and the

representations so received in this regard are accordingly considered by -

the Authorities prior to issuing the transfer Orders.

A copy of the letter dated 30.09.2003 inviting such

options for year 2003 is annexed herewith and

marked as ANNEXURE-D.

In fact the applicant had submitted another representation in the
year 2004 before the Respéndent No.3 on 26.11.04 for -due
consideration of his retention at Agartala for the year 2005, since
his only daughter was at the final stage of her School education
and further due to the fact that his ailing and bed —ridden mother

required his constant care and attention at this s;cage of her life.

A copy of the said representation dated 26.11.04 of

the applicant is annexed herewith and marked as

ANNEXURE-E. .

That however, to the utter shock and ‘surpr‘ise'of the applicant, the
Respondent  Authorities vide impugned Inter-Commissionerate
transfer/Rotation of Ofﬁceré, Establishment Order No.72/2005 dated
03.06.05 issued by the Respondent No.3 under Memo No.II(3)3/ET-

- I11/2005/56091-56190 once again transferred the applicant from Belonia,
CPF, Agartala to Commissionerate of Customs, Dibrugarh. The

applicant states that the said transfer order has been issued without
taking into consideration the guidelines/norms ruling the field in this

regard.



4.9

A copy of the impugned Order dated 03.06.2005
issued by the Respondent No.3 is annexed herewith

and marked as ANNEXURE-F.

That as such, it is evident that the applicant not having completed even 2

years at his present place of posting, ought not to have been transferred .

as per the guidelines laid down in this regard. Further, the applicant .

states that two Superintendents, namely, Shri Partha Sarathi Das of Anti

| Smuggling Department, Agartala Customs Division and Shri Nani Gopal

4.10

4.11

Sen of Srimantapur, Land Customs Staﬁon, under Agartala Customs
Division, though have completed more than 9 years each in the
present/same station; have n;>t Been disturbed. The same amounts to a
flagrant violation of the guidelines/norms ruling the ﬁéld, besides being
violative of the provisions of Article 14 & 16 of the Constitution of
India. The applicant humbly states that he has been denied equality of

‘law and the equal protection of law and has been discriminated against

without any reasonable basis of justification.

That the applicant states that immediately .on receip‘E of the said
impugned transfer Order dated 03.06.05, the applicant represented
before the authorities concerned (i.e. the Respondent No.3) on 08.06.05
and 20.06.05 praying inter-alia for consideration of his retention at
Agartala Customs Divisions and for quashing the impugned order dated
03.06.05 in so far as it relates to the applicant. The said representations

are yet to be disposed by the authorities concerned.

A Copy of the r’epresen-tation dated 08.06.05 and
20.06.05 are annexed herewith and marked as
ANNEXURE — G & H respectively.

That the applicant humbly states that in another case wherein the facts
and circumstances were exactly similar to those in the instant case, the
applicant therein, Shri S.B. Roy had approached this Hon’ble Tribunal

assailing the transfer order dated 15.12.2000, wherein the guidelines so

laid down had not been adhered to and the representations of the

applicant had not been disposed of This Hon’ble Tribunal vide order
dated 30.01.2001 passed in O.A. No.38/2001 was pleased to direct the

respondents to consider and dispose of the representation expeditiously

VA



5.

and it was further directed that in the meantime, the impugned transfer

order shall not be given effect to.

A copy of the said order dated 30.01.2001 passed in
O.A. no.38/2001 by this Hon’ble Tribu;r'xal 1S
annexed herewith and marked as ANNEXURE-I.

GROUNDS FOR RELIEF/S WITH LEGAL PROVISIONS:

5.1

52

53

For that the facts and circumstances that have been narrated herein
above would clearly indicate that the respondents have deliberately

flouted with all impunity the policy decision of the Govt. of India in

_ matters pertaining to transfer. The applicant having been transferred to

the present place of posting on 01.03.04, he could not have been
transferred out before 28.02.08 in terms of the said policy pertaining to
transfer. As such, the impugned order of transfer dated 03.06.05 in
respect of the applica}lt is ex-facie illegal and hence liable to be

interfered with by this Hon’ble Tribunal.

For that the applicant respectﬁﬂly states that the facts and circumstances
that have been narrated herein above would clearly indicate that he has
been discriminated against without any reasonable basis or justifications.
The policy pertaining to transfer has beeﬁ framed with due regard to
relevant considerations i)articularly keeping in mind the hardships that
would be caused to Govt. servants if such policy is not framed. The said
policy pertaining to transfers has all along been uniformly followed in
respect of all Central Govt. servants. The applicant has deliberately been
singled out in malafide exercise of powers in gross violation of the rights
guaranteed to him under Articles 14 & 16 of the Constitution of India.
As such, the impilgned order of transfer dated 03.06.05 in respect of the

applicant is liable to be set-aside and quashed.

For that the impugned order of transfer dated 03.06.05 itself would

clearly reveal that the respondents have miserably failed to address

themselves to the grievances of the applicant before issuing of the same.

A plain reading of the said impugned order reveals that the Officers at

SL. Nos.3, 4, 5, 6, 17, 18, 21, 23, 31, 46, 47, 48, 49, 50, 51, 52, 53, 54,
55, 57, 58 and 59 have been transferred on the basis of their



54

55

representation. However, for reasons best known to the respondents, the
grievances of the applicant as reflected in his representation dated -
20.11.04 have not been considered at all. The respondents have

deliberately closed their eyes to the difficulties of the applicants whereas

- on the other hand several incumbents have been transferred as per their

convenience and to places/stations of their choice. Such impugﬁed
actibn on the part of the respondents is out and out illegal, arbitrary and
discriminatory in addition to being unfair, unreasonable and capricious.
The malafides are writ large on the face of the impugned order itself. As
such, the said impugned order dated 03.06.05 in respect of the applicant
is liable to be interfered with by this Hon’ble Tribunal.

For that the applicant submitted representations bringing to the notice of

the respondents the following specific and practiéal difficulties:

(a) The applicant’s .only child is a student of class XI in the
Science Stream and is in her mid academic session.
(b) The applicant is the only support for his ailing and aged
mother. _ 4
On the face of the afofesaid difficulties so faced by the applicant it
was incumbent upon the respondents to address themselves to the
aforesaid problem/grievances of the applicant not only on
humanitarian grounds but the same is also a duty cast upon them in
terms of the law laid down by the Hon’ble Supreme Court in the
case of S.L. Abbas reported in (1993) 4 S.C.C."357. The same not
having beén done, the impugned order of transfer dated 0'3A06.S)5,

is liable to be set-aside and quashed.

For that the facts and circumstances clearly reveals that the impugned

' order of transfer has been passed in a most i]legal, arbitrary, malafide

and whimsical manner. The bias against the applicant is writ large on the
face of the records. The applicant has been discriminated against without
any reasonable basis or justification and-for reasons other than relevanf
and bonafide. There has apparently been a colourable exercise of powers
for gollateral purposes. The impugned order dated 03.06.05 with respect

to the applicant reflects malice in law as well malice in facts.



5.6 For that the applicant humbly submits ,that a plain reading of the '
impugned order dated 03.06.05 itself, makes it abundantly clear that the
same has been issued most mechanically without any application of
mind to the relevant factors. In fact, factors other than relevant and
bonafide have been taken note of while passing the said impugned order.
No persons reasonably instructed in law could have issued the said
impugned ordef. AS such, the impugned order datg:d 03.06.05 is liable to

be set-aside and quashed.

5.7 That the applicant has got a strong prima-facie case in his favour. The
applicant shall suffer irreparable loss and injury which cannot be
éompensated in terms of money if the said transfer order dated 03.06.05
is given effect to. The balance of convenience is strongly in favour of
the applicant. As such this Hon’ble Court may be pleased to stay/
suspend the operation of the impugned order of transfer during the

pendency of the instant application.

5.8 That the applicant has no other adequate, equafly efficacious alternative
remedy available to him and the relief as prayed for, if allowed, shall be

just, adequate and proper.

5.9 That the applicant demanded justice but the-same has been denied to

him.
b}

5.10 That this application is made bonafide and for the ends of justice.

DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has no other alternative and efficacious

remedy available to him except by way of this instant a'pplication.»

MATTERS NOT PREVIOUSLY FILED OR PENBING WITH ANY
OTHER COURT: '

That the applicant declares that no such writ petition or suit has been filed -
regarding the matter in respect of which this application has been made,
before any Court or any other authority or any other Bench of the Tribunal BOT

any such application, writ petition or suit is pending before any of them.



RELIEFS SOUGHT FOR:

Under the facts and circumstances stated above, the applicant humbly prays
that Your Lordships be pleased to admit this application, and  notice be
issued to the respondents to shéw cause as to why the reliefs sought for by the
applicant shall not be granted, call for the records of the case and on perusal of
the records and after hearing the parties on the cause or causes that may be

shown, be pleased to grant the following reliefs:

8.1 To set-aside and quash the impugned Establishment Order No.72/05

' dated 03.06.05 in so far as it relates to the applicant. (Annexure-F)

8.2 To direct the respondent authorities to forbear from giving effect-to the
impugned Establishment Order No.72/05 dated 03.06.05 in so far as it

relates to applicant.
8.3 Direct the Respondent authorities to consider the representations so filed
by the applicant before passing any adverse order transferring him to

Dibrugarh or any other station. ‘ ' -

8:4 Direct the Respondent authorities not to give effect to the impugned

transfer dated 03.06.05 in so far as it relates to the applicant and to

further dispose of his representation dated 08.06.05 and 20.06.05.

8.5 Costs of the application.

8.6 Any other relief or reliefs to which the applicant is entitled to, under the
facts and circumstances of the case as may be deemed fit and proper by
the Hon’ble Tribunal.

'INTERIM ORDER PRAYED FOR

The applicant respectfully prays before this Hon’ble Tribunal that during the
pendency of the instant original application, the applicant shall not be
disturbed from his present place of posting at Belonia, CPF, Agartala and to
further suspend the operation of the impugned Establishment Order No.72/05
dated 03.06.05 in so far as it relates to the applicant.

Y/
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10. PARTICULARS OF THE IPO.

i. ILP.O. NO.
1. Date of Issue
1i. Issued from
iv. Payable at

11 DETAILS OF ENCLOSURES:

As stated in the Index.

Y



11

VERIFICATION

I, Shri Jyotish Das, son of Late Joydeb Das, aged about 46 years, resident
of Agartala in the State of Tripura, do hereby solemnly affirm and verify that I am the
Applicant in the instant application and as such, I am fully conversant with the facts and

circumstances of the case. The statements made in Paragraphs—...’Q.f‘?.&,-..‘?:...(..f“’ 1:S,

in Paragraphs-...... A6 14’9(1’ é) oA are matters of records derived
therefrom, which I believe to be true and the rest are my humble submissions before this

Hon’ble Tribunal.

And I sign this verification on this thel&zha’day of June, 2005 at Guwahati.

iy o Lsl pex.
SIGNATURE OF THE LICANT
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MORELLO COMPOUND , SHILLONG - 793 001

S .

ESTABUSHMENT ORDER NQ.139/2002, DAED.SﬂLLQNQ.ﬂiE.&SELS.EBIEMﬂEB.-ZQQZ :

Subject : Eslt. Promotion, transfer and posting in the grade of Supdt. Gr.'B' - ordor regarding.

PART - | PROMOTION

The following inspectors of Central Excise and Customs are hereby promoted to the grade of
Superintendent Group ‘B’ in the scale of pay of Rs. 6500-200-10,500/- with effect from the date
they assume charge of the higher post at their places of postings with immediate effect and until
further ordens. '

SI.No. - Name
1. Pankajlal Singha
2. Tarun Kr. Singha
3. Pannalal Singha
4, Ashok Kr. Dey
5. Smt. H. Memcha Devi
6. . / | Debashish Mazumder
1. Jamkhogin Haokip(ST)
8. Smt Hilda Mary Synrem(ST)
9. - | Abdul Mutalib
10. Sujit Mishra ,
11, Syed Taffique Hussain
12. ‘Dhani Ram Das
13. Pabitra Kataki
14, Jasabanta Mazumder
15. Rajkumar Kalita
16. Dils. Debajyoti Sinha
17. Ganesh Ch. Sharma
18. Joydeep Dutta
19, | Hom Prasad Sharmah
20. Swapan Kr. Nath
21, Tridip Ch. Roy
22. Rahul Sinha
23. Imdadur Rehman
29, Sagar Kr. Dutta
25, Dwigendra Mohan Das
26, Nikendra Singha
27. Naziruddin
28B. Sudip Kr. Dutta
29. Hem Chandra Kalita
30. Debeswar Chandi (ST)
31 | Prafulla Kr, Taye, (ST)
32. Thangchuollo, (57)
\/753. “Tushar Kanti Sen
34. Niharesh Nandi, (S5C)
35. Larho Krelo, (ST)
36, 5. KKiliong, (5T)
37 Dilip Kr. Gogol
"38. Bibhuti Bhusan Borah
'39. Shyamal Kr. Dutta
40. Ashok iKr. Chakraborty
Al. ji<hagen Borah
42 “Bijoy Bhusan Baruah,
"43. Phani Bhusan Roy Choudhury
44, Dipak Kr. Deb
45, Basudeb Bhatacharjee
A6, Imranul Goni
4¢." " |'subhasish Guha T
o 1 - Certifs be true Cupy,
v -
INDRANEE WDHURY
Advocate,

c el - : e ms e L T LI LI s e e e
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Dilip Kr. Chettri

48
49, Parag Kr. Baruah
50, Ashlt Chakraborty :
b1 ‘Binayak Bhattacharfoe
52, Ashish Adhikary
"R, Tiawendil Doy
54 “Subir Das
55, -Bikash Ch. Nath
56 Nihar Ranjan DebRoy
57. Bhaskar Kanti Bhatxacharjee
58, Pannalal Dutta
59. Gopeswar Ch. Paul
60. Ajit Mohan Paul
61. Mohit Kanti Dey
62. Mahendra Dutta
63. Mrinal Kanti Goswami
64, Sasanka Sekhar Das, (SC)
65, Md. Muhibur Rahman
66. Jagadindu Das
67. Ganesh Ch. Deka
68. Pijush Banerjee
69, “Md. Hanif Alam Bora
/0. Swapnatur Mahanta
74. Harapada Roy
T7- Rabindra Kr. Borah
73. - Nijit Kr. Nandi
74, Dharani Borah
75. Md. Abdul Munesm
78. Prahlad Borborah
77. Rabindra Pathak(SC)
78. Narendra Ch. Talukdar, (ST)
79. Lokhendra Nath Sonowal,(SC)
80. Jitendra Kr. Saikia, (ST)
81. Balaram Pegu, (ST)
82, Ratneswar Doley, (ST)
83. Jogesh Sonowal, (ST)
| 84, John Oscar Marak, (ST)
85. Bishnu Ram Boro, (ST)
86. Ms. Lalchanagliani Sailo(ST) -
87, Dambaro Bhoktiafl, (ST)
88. | PaulPeter Kujur, (ST)
89. | Ajit Debnath .
90. Rex Hungzo(ST)
91. R.K. Darendrajit Singh
92. Ranabir Chakraborty
93. .| Harotosh Kr. Das
94, Hareswar Goswami
95, Sanjay Kr. Mazumder
1 96. Dipankar Dey
97. Buddha Pratim Dutta
g8, Rajkumar Debendra Singh - -
99, _Subir.Dutta Choudhury
100 “Ms. Shibani Bhatt.achar)eo
104" 7| Rajkuimar Surchandia Singh T
MA102 Ms. Rita Rani Bhowmick
103 Sivaji Chanda
104 “Abhljit Dey {No.1)
105 Ratnangshu Chakraborty
106 Ms. Champa Shome
107 Phanidhar Kakoti
108 | Gobindo Nath Kalita
109 Jatindra Mohon Bora
110 Ms. K. Patricia Laloo, (ST)
111 'f Ashim Roy
112 “Pallav Lochan Saikia
113 Nirmal Kr. Das, (SC)

-2-
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114 Tobendu Sekhar Das(5C) 3 ,
——~— 115 Dipen Ch. Bania, 5] - ,
Ve 116 Rehitendu Kr. Malakar, (SC) ¢
/ 117 [LL Mate Gange, (31) . - !
118 alkhoneh Simte (ST) ) :

119 Kaizadal, (ST)

120 Tayanta Kr. Pathak, (SC)

1721 . | Laltawniana, (sT)

' 122 Gautam Ch. Mandal, (SC) ,

123 Stringsing Nongbet (ST) 3 e

124 Benu Ranjan Sutradhat, (sC) -

125 R Valentine Basaiawmot, (ST)

126 “Swapan Das, (SC)

127 Ms. Zarnna Khan Shadap, {sT)

128 Tapan Kr. Rajkhowa, {SC) -

128 | 1apan Ch. Gayan, {5C)

130 Anthony Pohthmilong, {57)

131 K Hmar, (ST)

132 Hiramba Basumatari, (ST)

133 Ns. Ledya Dutta, {ST)

134 Premananda Saikia, (ST)

}35 N R.Das(SC) g

136 Jyotish Ch.Das(SC)

137 B.B.Karmakar (SC)

138 Gautam Das (5C)

139 | Sribash Dhar (5C)

140 . T K Hiwali (SC)

141 | S.KRoy (SC) ,

\/ 142 M L Choudhury(SC)
143 K.C.Ssutradhar(SC) .

144 G.N.Haiol (SC)

145 Golap Ch. Das (SC)

146 N.N.Deka(SC)

“147 . | 5.K.Kundu (SC)

148 Ms Kiranmoyee Das (SC)

149 G.K.Bhuyan (SC)

The seniority of the officers will be fixed in the order shown above.

The officers promoted vide this order are hereby asked to exercise options within one month from
the date of promotion as to whether their initial pay should be fixed in the higher post on the basis of
FR22(i)Xa) (1) straightway without any further review on accrual of increment in the pay scale of the
JJower post of their pay on promaotion should be fixed Initially in the manner as provided under FR22
(a) (i) which may be refixad under the provisions of FR 22(1) (@) (1) on the date of accrual of next
increment in the scale of pay of lower post. Option once exercised shall be final.

in the event of refusal of promotion they would be debarred from promotion for a period of
one year,

PART - i} TRANSFER AND POSTING

On promotion the above mentioned officers are retained in thelr present places of
postings. The postings of these officers in the grade of Superintendent will be decided at a later
date.

NQTE -
’ . 1. In the event of reversion of any officer(s) to Central Excise Commissionerate,
Shillong, who Is{are) on deputation, the junior most officer (s) in the above promotion
order will be reverted as Inspector. '

Sd/-
(Z.TOCHHAWNG)
COMMISSIONER

CENTRAL EXCISE
SHILLONG.
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C.No. 11(3)28/ET.11/2000/, ll 60% - B Ty Dated:
1)5 ' R o IR rlm'l

Copy forwarded for infonnation & necéssafy aoﬂdh lo i

§ M }

L 1. The Joint Secretary (Admn.), (}entral Board of Exclae & Custome Nmth Blpck New Delhl 110
‘ 002.This has reference to the Mmlatr)’e ’Ietter dated 23'd Sept. 2002 Ieaued under F.No.A-
o 60012/23/2002/Ad.IB). , i, ! i e B
. 2. The Chief Commissioner (EZ) Central Exciee & Customs 15/1 Strand Road Customs
Houge, Calcutta - 700 001..This has, referenoe to the Mlnletrys letter dated 23 Sept.,
2002 Issued undor F.NOA- 60012/23/2092/Ad II(B) C .
3. Tho Conhinissloner of Customs NER 'shlllqng Vo !
4, The Additional Director General, D%% ?q R_e fkﬁ(?ver;qg*lma usanoe. ‘D' Block, IP.
. Bhawan,(7* Floar), 1P, Eetnte "New élﬂ’ 4 O oplos. maant "for the conoarned
officers are enclosed .
6. Tho Commissioner (Appeals) Customs &&gnt(al Emlee.Guwa?mtl |
. 8. The Additional Commissioner, (Tech ). Central Exclse qus Office, Shillong,
: 7. The Additional Director Dlrectorat.e General of Audtt Room No- 1721 107, C.R.Building
i J1.P.Estate New Delhi. .
f 8. The Deputy Development Commissloner Nolda Export Processing Zone Noida Dadr Road,
' Phaso-Il,Noida-201 305. Copy, meant fqr the oonoerneql officer is enclosed.

8. 1he Reglonal Diroctor, Narootlcs Corr)trol BYreau Imphal Reglonal Unlt Ptﬂona Bazar, lrnplml
705 001, o
10. The Dopuly Ditector, DRI Reglonal Unlt. Shlllong Oak Hall, Oakland, Shlllong 793 001..
Coples meant for the concorned ofﬂcera s enclosod,
11. Tho Dy./Asstt. Commissioner of Q_e,_antra! Exclse/Cusboms Divislon. The copy
meant for the concerned ofﬂcer Is eqclosed Ik . ‘
‘ 12, The CAO/PAO, Central Excise & Cuistoms, Hqrs. Offlce Shlllong P b v
13. The S.1.0. DRI, Intolligence Cell,. Sllchar Normal School Road (Adjacent to Chakraborty
3 edical Centre) Tarapore_Silchat...
; Cstwissmt___ Gl A p e AR compllance, -
' 16, Aocounts | & ll/f:'l"l& ll/ Confdl, Br/ClU~cum VIG Br. Of Hqrs. Offjce, Shlllong
6. l:w Guneral Secretary, Gr. ‘8‘ /iC Executiva Omcere Aasoclatlon. Customs & Central Exclse,
long. b CEE
17. Guard Filo. I

[ ( \

ERLE ! . QL)&
: Geoo oL | o
R : e e ".;'" i, (B.THANAR)
M gt ADDITIONALCOMMISSIONER( &V)
o . CENTRAL EXCISE & CUSTOMS
| . S A AR ' sHiLONG.
' ;‘ ) ‘ )
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-af ~ oFF1cE of THE AsSISTANT commisSIoNEl ANNEXURE ... B
‘g SUSTQNS RIVISGEON 3 AGARTALA, o
- /
<7} Iy
- |
ESTABLISHMENT ORDER No. 1/2002
DATED AGARTALA THE 111H DECCMBER 2002
Subject :- Estatblishment Promotich, transfer, Posting and
adjustment {n the Grade of Supetintonaent Gr,~'0B!

order regarding,

The following transfors, Postings and adjustments
in the Grade of Superintendent Gr. ' are hoereby ordered with
immediste effect ang until further order

SL. No.| NAME OF THE OFFICER__PLACL OF POSTING ]ﬂfmi\ﬂKo B
. FROM 19, |
1) (2) (3) (4) 1 (%)
1. Dilip Kr, Nath Bel onie Subroom \ Nou
C.P. r- c. b, f crestion
2, Gaurange Ch, Adjudicaticon Disposnl - Vice
Sarker Branch N. G, Sen
3. Parthas Sarathi Sonemuxa Sonamure -
Des C.0.f, £, P,F, fotainog
4, Bireswar Paul Agartola Agertala Rot:
L.C.s./ £.C, S,/ otained
Dheka -~ Dhoakt
Rgartala Bya Agartala
Service Bua Service
‘ Vice
S, Nani Gopsl San Dispossal Bel onla D, K, Nath |
3 ’ Cob, T, '
i
6. Bijoy Kriashna A/S,Norc,/ A B, Nare, /
Deb Intt, Unit Intt, Unit | Retained
P |
|
7. Sital Ch, Das ' Law Branch Low Branch Reteined
’ .
8. Paresh Cebnath Tecﬁnical Tochnicsl Retained |
Branch Branch,

Certified to be true Cemg

INDRANE

Advocate, .

CHOWDHURY

Contd..p/2
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9, Manik Lal Chaudhuri ' Srimantepur Nou
: L. L, S, croatlon
10. Debasish Majumdar Udeipur C,P,F, Now
) croaotion
1. Jyotish Das Stutistice Now
. Brench croeation
12, Tushar Kanti Sen Oishalgurch . Now
C.P,F. crontion
13, Rita Rani Bhowmik Adjudicatim Vico
. ] ranch - Go C .
Sarkar
) A/s K;\r"\mlami
14, N.L. Roy Bivision. Mohanpur C,P,F, Howv
. craat{on
L L_ . . . e ) :

4 d - AN A 8 St w8 v e g

Repreaantatlaw if eny, should be aubmitted within 15 (rifteen)

days Trom the dete of receipt of this order, Thu above Offlcuis aty horoby”

relieved on oxr betore 13th December'2002 and directod Lo report Lo Lhelr

new place of posting.

o ' . .
~>h§/1 SUCHLTA SREEJESH )

Assistant Commisas{onar
alt ) Cuotoms Division 3 Agartsla
QD

. 06> :
C.No, 11(3) 3/ET/ACA/2002 / B2& Dated : 11-12-2002

Copy forwarded for information and necessary action to :-

1. The Commissioner of Customs, Shillong with referencs to his order'
No, 65/2002 dt, Shillong the 3rd December -2002 communiceted vido
his letter C,No, 1193)30/ET/CC/SH/2002/8796-909 (A) datod 3-12-2002

2, The Commissioner of Central Excisse, Shillong.

3. The Commissionar (Appeal ), Customs and Centrnl Excise, Guwahati,

Contd.....P/3



8.

9.
LIV

11,
12,
13,

14,

15,

17.
18.

19,

20.

~18 -

-: Page~3 ;.

The Additienal Commiss{ener (Pav),

Shillong.

The Additional Commissioner (Techg ),

The Joint Commiaaicnor C

(AR11)

us toms, Shillong
The Deputy Commiasioner/kssiatan

The. Assiatant Director (Comn. ),
The Chigr Accounts Officer,

The Sr,

The Pay Accounta Officer,

Administratiye Offt=or (Cy

Administratiye Officer,

The Brench/ln-Charge,

under Agertala Cus{ .

The Zonal Secratery, Group-B Executi
Customs end Centrel Excise Agartala

The General Secretsry, Gr
Customs ang Central Excis

The Supsrintasndent (A11),
Cuard File

p-B Execytive
9’

4

Hqrsa, Office, Shiilong
Customs ang Cantral Excise,

P.S, to Commiseionar Cus toms,

Customs ang Central Excise,

oy /

Shillong.

Hara. office Shillong

P
: <%:§%c ETA SREEJESH ) .

Asaiaﬁant (N
Customs Divis

Lustoms Divis{ion Agartela.
ET-1 & I11/Rccts/Confident ial,

Bivision Agertela g g e
r\l§(/?ie Superintendent éﬁvd¢7§4” aa%- . '

L (A11)
y oo .

Customs ang Coentral Excise ,

Central Exciae, Shill eng,

t Commiasioner, Customa Division

Shillong

No:th Eaat Regfon, Shillong

Shillong
stoms), Hqrs, offica,:Shillong

Cus toma

ve Ofriceraansociation
i

Officepahbgﬁociation

11270 2—

ommissionor

Lon

Agartala
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“~ANNEXURE— C |

/
i ;

- OFFICE OF THE ASSISTANT COMMISSIONER OF CUSTOMS

CUSTOMS DIVISION
AGARTALA

ESTT ORDER NO: 01/2004
DATED AGARTALA THE 1" OF MARCH 2004.

Subject : Estt, 'I‘Eansfer:, Posu:ng & Adjustment of officers in the Grade of
T Superintendent. Order — Regd.

The following transfers, postings & adjustments in the Grade of Superintendent, Customs
Division, Agartala arc hereby ordered with immediate effect & until further order.

A

St NO NANEE FROM TO REMARKS
e ASHIRISMT) ,
0l N.G. SEN BELONIA CPF | UDAIPUR CPF
02 PARLSII TECHNICAL MOHANPUR
DEBNATH | BRANCH CPF
03 JYOTISII DAS | STATISTICS BELONIA CPF
| BRANCH
04 G.C.SARKAR | CENTRAL LAW BRANCH-
. | GODOWN :
05 SITAL LAW BRANCH _ [ STATISTICS
CHANDRA B BRANCH
| DAS
06 N.L.ROY {MOHANPUR | CENTRAL
CPr JODOWN
07 RITA™ RANI | ADJUDICATION ADJUDICATION | RETAIN.
BHOWMIK BRANCH BRANCH
08 P.KREANG | VAL.CELL TECHNICAL
HQRS BRANCH
CUSTOMS S
!
@erti/iecf e true @oPU"
‘ .
INDRANEEL CHOWODHURY
Advocate,

A

NP PR, G
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, o |
/ SHILLONG . \ . ‘l’
/[0 - NROY | KARIMGANJ . | SABROOM CFF ~,
/ | cusToms | )‘:
/ — , DIVISION :
/ , )
/ " This issues with the approval of the Commissioner of Customs NER, Shillong.' -
. The above officers stand relieved on ar before S March 2004 & e seport o,
e i place of posting latest by 8" march 2004 positively. - Gy
/jgu.os-w, .
(Such a Sreejesh) :
: AS.SiS‘aht Commissioner 4

Customs Division . : o

Apgartala.

C.NO. 11(3)3/ET/ACA/2002 / 23461 D4 85@\)DATED: 01.03.04

Copy forwarded to:
1. The Chicf Commissioner of Customs & Central Excise, Shillong Zone.
9. The Commissioner ofCustoms(l’revcntivc)NER Shillong
3. The Commissioner of Central Excise , Shillong
4. The Additional Commissioner of Customs NER Sﬁillong,
5. 'The Additional Commissioner of Central Excise (P&V) NER, Shillong
6. TheJoint Commissioner of Customs(Preventive) NER Shillong,
7 T'he Joint Commissioner of Customs, Guwahati
8. The Deputy Commissioner/ Assistant Commissioner, Customs Division (All)
9 ‘The Assistant Director (Comm) Hqrs. Office, Shillong.
10. SHRY SMT_J }"’—""‘,SV a&c& (Supdt) for strict compliance.

i 1. The CAO/PAO, C&CE, NER Shillong

N
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; 12. AO, Agartala Customs Division. For information & necessary action.

I3. The Zonal Secrctary Group ‘B’ Superintendent’s Association Customs
Division, Agartala.

14. Confidential Branch, Customs Division, Agartala.

15. Guard File.
Y
/1304
(Suchetd Sreejesh
’ Assistant Commissioner
Customs Division
Agartala.
Y
|
Y
o
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| =22 - ANNEXURE_ ‘D"f‘,

b 2730 s . =
S AR : OOV RNAISH T OF 1A . ' /
e ; y OFFICE NP TEEE CONMPRNIIIURT OF CIENTRAL BEXCIBE ‘
uB RS MIORELLO COMIPOT , SFHLLONG - 793 001 ’ ,
inyar ’
11198 P8 TR I ITT 21 M O PO 0 £ TS| 01 10 L ST TN 108 1 o ey repregy
C.No. IK28\2MET. LS/ L ~6S ‘ Datod: |
o =1 S| ' . (
To - : -
. The Deputy/Aselstaamt Comnissdoner () Cusloms/Centrad Exclse,
_ : Has. (flloe. ShillongyOlbrugunri, Coee
) —1he Depaty/Assiitent Comruisslorer of Cusloms | -_qwlx/.\’lxx J).vwv»vo'm (A
The Deputy/Aselatant Commissioner ¢f Cuntial Exclsd, L (A)
The Supetntendant ( ) . '

y Subfect: Option for Annval Generol Tremsler of Superintendentinspector — cregarding.

The Annual Genesn) Transfer fix 200 of Supethnondents and Inspectors posted In
different formations amd Headquarter Offlces of Custonin nnd Central Excise Comtsslonerates, Shittong
and Dibrugaith 1s proposad to e meade In Dasember 2003 The concemed olficers whio are duc for
transfuy as petr the accapted (ulcledines for ra sty of mhat;‘ouu'nlss'mr:)ruuyum be considerad for transfer.

. Brictly the vooupted guidetinen for ang’er i respect of Suporintondents/inspoctors are
: relleratixl el for the benedlf of the olficars. )

Superatendents who have comnplated thelr tenurs ag beinv wil be considerod for unsfer:

i) In e same slatdon foe 8 continwous petlotl of Aifocr) oo B(six) yoars,
A ) In the-sume SecléxiOifice for.ny conlkivsug perlod of 2(iwo) yesrs, and

‘1) inthe customs formadion for a cer tnuaus p:%rkx:l of 4(four) yerrs,
tv) in the Dbrugarts Centny Excise: Comintsalonerate for a continuous period of 4{four) yeors.

Sknarly lnnpectors viho have cornpletad thell K as helos wil be censkiered for trensfor,

)| In the Dhdshonal Heps, Cfloe for o continuous peyiod af O{slr) yoars,

) n the Rangen ollskio te Divdsior ed QI lor e penod of 3{thireo) years,

() nvany LC.SUP.PL for s sonthwous petod of 2(¢wa) yonis, :

(lv) In Cenbtal Exclse'Custixng Hare, OfMaoe fora pedod of 0six) to 8(eight) years and

(V) In the Custcins fannation for a corfhmow padad of d{fnur) years.

h) I e Divugarh Carsm Exclse Commistknenate for a continuous periad of 4{four) years.

It 1s thernfzea, requestad to fuonacd he optione of alflicers for poeling In Customs and
Centil Exckee in onfor of prefenance for noxt posting budksting the measons therufon. Oplions In e
presciibed profotima (enchned) shoukd rasch Ui oflice on or tefore 34,4 10.2303. Ostlons received alter
34,140,100 will not bo tavan kdo conslderstix for Ninval 13encaal Transfor 2003, 1t i, thorofcrs,
requesled fo teke personal Intlilive by send this offize on cc befcee the sild date, VWhikle forwarding the
proformiz, Il may be ensured thet the same Is duly vestiod by the Head cf Othee,

Plente ackneavhitdpe nyselpt,

e
)
ADNTIONAL COMBIGIIONER (PAY)
CUSTORD & CERTRAL EXCISE
SUILLQUHQ,

. . ) , e g L
T~y P ) Lot 2 s g Gts Retbubui g gtlocs falad Ay eo
Y A L
. ) gtk DAL LR O F T 23 AR AR5 Pa
RS R !}’ ?j”‘m i
{ o o A Bl s RN e TN ol 3
le true Cupy BeBiBENSRUROEINA ﬁ%w‘@:'é‘\:‘ﬁa\

' Cbias INDRANEEL CHOWDHURY
eRTerTy g’ e advocate,
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' v The Commissione - of Customs, .
o N.E.R., Shille: e, ‘
’ Through proper channel
- .
Subjcct': - Representation for retention at Agartala ( wust s Division on special
L family welfure rround
- Sir, .
With ; duc respect & humble subnusmon I beg to subnut'ths foHownu, facts 10 your
m.tbnmnmous prudence for kind and sympathenc consideration cf my rucntxon .at Aganala
Customs Division for the year 2005, T #i4% ~ =t/ i
& *7‘{: el e . '
1; U l) That Sir, my only child Rumna a studcnl t'class-X, is at the crucial juncture'of her
G Y academi carrier, | am the solc 5u|de 10 h her studies. Any dlsturlmnu. specially mv
: 3: v transfler ml’ «coparadisc her carm.r in the mist adverse way. "
):}‘l- 1*',J ‘r "" f \ o
w0 “2) That Sir, ..¢ is a studun of Bharatiya Vidya Bhawa1, systematic studies in the K
e . barticular institution can not be replace! | in any other school in the North-.ast as there ¢
’;3; T is no other school othamnya V:dya U§~'|wan in this region. j‘;f
-t : . b
14 : ! A
' “; , 3) That Sir, my octogenarian mo(her is at lhe last phase ofhe. ufe. Being the eldest son, -3,
Fa : lamto look afterher. = = “@ v o : : R
Y TN RN L RN vk e .
,'Ql ‘;m ‘. e .)‘
Yy N 4) That Sir, the representation. is submmcd to your benevolent goodself only under .7,
P . consideration of the special fq_r;uiy welhrc otherwise this humblc subordinate is %
. n ' i always duty bound to carry ¢ iyour orders e
. q LI ) .
2 ; Under the circumstances, | wouid pray to your honour that you would kindly consider my
g ' case and retain me at Agartala Customs Division at least for the year 2005 on special family
! welfare ground. And for this, I shall remain ever grateful to you.
Yours faithfully
K ) 1”]‘77
2 (JYOTISH DAS%)
Superintendent
. . Belonia C.P.F.
3a L . e Belonia:Tripura(S)

) .
. @ertz’/z'é td be true Copr,

) INDRANEEL CHOWBHURY
- Advocate,
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COMMISSIONER. ()F CENTRAL EXCISE
Nl‘[)RELL(:J',(.”()l\,’lﬁl’()l,”\ﬂ) '
M.G. R 2, SHNJLONG

Tel. 91-1364-2224751 /2223030, ¥av. 91-0364-2223420 / 2122621 5. oMo sexshill@exclse, plc.In
ESTAEILISHMZN,! ORDEF NO. J2/2005
. PATED) SHILLOM3, THE 3w JUNE 2005

o i e e

I TP A 0

Subject: Inter- Commissioner.ate Transfer/Rotation of the officers in the grade of
Superintandant Groip 'B" -- order reg.
The foflowing Transfer/Rotation of officers in the grade of

Superintendent in the Shillong Zone are hereby
_ordered with immediate efiest anct until further rders,

SL.NO. NAME OF THE OFFICERS |~ RO TO

1. Shni C. Shullai | -Comraissionerale of CEX, Shillong
5 e e | _Customs(FY), Shillong

2. - | Smti.RR. Bhowrnick _ — -do- -do-

3. | ShiN.L.Roy o -do -do-

4. | ShiDR.Saha U T -do-

S. | sShiG.C.Paul R ~do- -do- -
6. [ ShiNR. [as T do- ~do-
(7. | ShiiSK. Nandi } ot do- -do-
8. | ShiiLH. Fairheir T R o 2 L -do-

8. |'ShiTK Singh ) R R - -do-
110 1ShiTK. Sen N P L 2 CCX, Dibrugarh
L B O R R -do-

12. | ShiiJatindra M. Boral S IO | ‘ -do-
13, | ShiSK Chaliha R go- . 4l -do-
114 .| ShilakhcnehSimte ~ " TGy -do-

VOIS | S dyelish Das T T T e g -do-
16, - | StuiThangchuoily R T L -do-
(17, 1 ShiB.B. Saikia R N -do-

18. | Shri M. Baruah S IR R K -do-
19, Shii T.T.K. Thang - R NG -do-
20, Sili. P. Devgupls . _womnissionerate of - - | Commissionerate of
, o 71" Central Excise, Shillong | Customs (P), Shillong
21. Shri B.C. Nath L b o L ______do-
22 __| ShriBinayak Bhettactaree o o- -do-
23. Shri D. Maiumda- ~ o -do-
|24, Sili. Champa Shome N -do-
25. | 'smli.KP. Laloo NPT % AR b -do-

! 26. _jgm D.RoyChoudhwry . o2 80 e -do- .
27, | Sl L Shangpliang  ~ T T T g0 do-
(28, Shri Gangadhar Das ~ o -do-

29.  I'ShiN.C. Sutradiiar T T e -do-
30. _ iSmb.S. Bhaltacharee R o do-
31, i ShriJL Bhowmik T o do-
32. _7ShiD.C.1Bania T e CEX, Dibrugarh ",
33, | ShiBB.Kamakar el T go do-
U, ShiMS.Tyagi e -do-
135, i S F.U. Fukir N do-

t (36 UShANK Nandi - T T do- -do-
K Yo T E—— o
38. Shri G. Thabah MIATR , . -do- s
39, Si Jagadish Acharge  Corified 10 .&Tmf":ﬁ‘_""tdo. do-

| R,



- !
yid ) '

o . '// ¢ 4 , \{
N -25- 3
.- ]SMRK Kaita ~ R | do- 7
/%1. Smti, KM. Das Commisslonerate of Commissiondrate of
e | Central Excise, Dibruga ( :
i TS G — s brugarh Cust)ms_gi;): Shillong , |
43. | Shi TK Rajkhows —"" ~do- ' -do- '
44. | ShiJ.C Das "’i‘ -clo- -do-
45. | ShiK.C. Sarkar - o -do-
46. | Shri V. Hangzo . _ -do- -do-
47, | 6hri H.P. Roy o -Jo- CEX, Shillong
48. .1 Shri'S. Chakraborty __-do- -do-
49. | ShdR.K Borah “" -do- —_-do-
50. |.Shri G.K. Bhuyan . -do- -do-
51. | ShiD.K Deb T “““ -cio- -do-
|52, 1 ShriN.Singha - N -do- _-do-
183, | Md. Mohibur Rahman "_" -lo- ~ -do-
54. Shil.S.Das o -clo- do-
65. | ShiDR. Das _ o _ -cjo- e
6. | 8hi N.C.Kataki _ -dlo- -do-
57. $hri G.C. Mandal , T ~o- “do- |
.| 58, Shri H.C. Kallta _ -do- T o
59, Shri Sudip Dev “ -do- -do-

Tais disposes of all the representations rece ived in the grade of Superintendents,

T officers at SI. Nos. 3,4,56,17,18,2.,23, 31,46 ,47, 48, 49, 50,51,52, 53, 54, 55,57 ,58
$: 59 will not be entitled TA/DA as lhey have becn teansfer ed on the basis of their
representations. No farther 1epresentaticns will be entertcined unless the-officers joinf their new

places of postings.

Tas sbove officers should be relicved lates by 17" June 2005, _

T'ais issues with the epproval of the Chicf Comrnissioner, Central Excise & Customs, Shillong

2;:ne, Shillong, -

' 3}1{3{0 S
150 (KARNAIL SINGH)
9 S 3 COMMISSIONER
C.No. I3 T-1U2008/ & £
Copy forvarded for infoxmation ¢ neces sary action to:-

SR '7'. .
W
(A

‘

. o
D ted - o v .'":‘."
a @ .‘; a4 J; .

L. The Chief Commissioner, Customs & Cen-ral Excite, Shillong Zone, ‘CRESCENS"Building » M.QG. Road,
Shillong, .

2 The Commissioner, Customs (Preventive) , NE.3, Shillong.

1. Tho Comamissioner, Centrul Excise, Dibrugerh. : :

‘- The Commissioner (Appeals), Central Excit e, <iuwahati. '

4. Tie Additional Commissior er (P&LV), Cental )ixcise, hillong/Ditrugarh. '

6. The Additional Comunissior.er (Tech.), Cerrral iixcisz Hqmi. Office, Shillong,. :

‘T The Additional Commissior.cr, Customs (Preveative), ‘NER’, Shiliong, :

B The Joint Commissioner (A/E), Central Iixc se Hgrs. Office. Shillong/The Joint Commissioner, Central
Excise, Dibeugarh, ' .

2. The Deputy/ Assistaat Cemmissioner, Ceniral Excite/Efistoms, . _ Division, $fiillong/
Diibrugarh Coinmissionerete., Copi(s) meant for the concemed offic er(s) is/are enclosed.

IL. The CAQ, Central Excise/Customs, Shillon,3/D brugarh Commissionerate.

1. The PAO, Customs & Central Excise, Shilleag.

. ' . |

. 12 Accounts I & 1l/Contidential Branch/CIU ~Vig, lunce Branch, Central Excise Hqrs, Office, Shillong, * * . Ty

- Shri/sme | . oy ! " ‘Superintendert for compliance. /47‘\)1%&4 Do, - ) ", 3
M. The G- 47 & o : hlcludenlts Ausociation, Customs ‘ & Central Excise,
Shillang/Dibrugarh. ! »

4. Cluard File,

(KARNAIL SINGH)® /é /ey
COMMISSIONER |
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C.No-II(3)3/ETICPF-BLNI97-98 / 1 o 3
To, |

The Commissioner.

Dated - 08 - 05—~ 2005
e

Central Excise.
Shillong.
(Through Proper Channel)

Sir,
Sub : Representation for review of the transfer of Sri J.Das superintendent (S| No- 15)
Vide Estt.Order No72/2005 dated 3¢ June /2005.

With due deference and ali humility, | submit that | have had the proud previlage to depose
before your magnanimous prudence to review the transfer of this humble subordinate for the special
grounds mentioned below: - .

1) That Sir, my only daughter , this year , has passed her class X Examination and she is set
to vital phase of her academic carrier during the next two years on classes XI -'Xil and my absence
at this stage of her carrier will have a disastrous effect on her studies .This will affect the family
welfare adversely in airreversable manner . .

2) That Sir, being the elder son of my octogenian mother, | héve to take care of her, when
she is breathing her last due to old age ailments and other health problems It is impossible to shift
her in my new place of posting as per advice of her physicians.

3) That Sir, | am afraid the criterias for transfer of Superintendent as per guidelines
envisaged vide your letter C No- 11(26) 20/ET/95/38351—405 dated 30-9-2003 are not applicable in
my case at this stage as may be seen from the following facts.

a) | have not completed even 3 years as Superintendent in Customs
formation since my promotion as Superintendent in Sep. 2002.
b) | 'have completed only a bit more than one year in the station of my

present posting at Belonia CPF which is 120 Km. away from my home at -

Agartala.
c) That Sir, mid year transfer in June has jeopardised the family welfare.

@e’ti{i&{ 1o fe truc (' Py

INORANEEL CHOWDHURY
Advocate,

- 26 - AxNNEfURE_G |
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}
Under the circumstances | would pray to your benevolence to consider my case in the most
Sympathetic manner and review My case considering the transfer guidelines and my family
welfare.
In this connection my option pabe_r submitted during Nov. / 2004 as asked for may

kindly be referred to. (Copy Enclosed)

And for this. act of kindness | shall remain ever grateful to you.

Yours faithfully

/ — :
Fralt = 2 Y gM < /OgJ;Ur»fwo.S’
| (TYOTIS AN

'Supﬁf"ﬂfOﬂdunt.' .
Belenla C.P F.
Vilpurg {S).
Copy to:- |
1) The Chief Commissioner Customs & Central Excise . Shillong Zone for favour of information

~

and kind action please. |
2) The Commissioner of Customs, NER. Shillong for favour of information and kind necessary

action please.

%OTISH DAS)
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- 25 - ANNEXURE..._ H

To ,

'The Commissioner of Central Excisc,

Shiilong.

Through proper channel

Subject: - Representation of Sri J.Das, Superintendent, Belonia C.P.F.
(under order of transfer to Dibrugarh Central Excise Commissionerate vide
Order No. 72/2005 dated 3™ June, 2005) for considering -retention at
Agartala Customs Division- submission of.

Sir,

Most respectfully I beg to submit the following representation for favour of your kind &
sympathetic consideration.

1) That Sir, I would like to draw your kind attention to my representation dated
08/06/2005 and subsequent your kind audience to the meeting with you on 13/06/05
wherein 1 pleaded my case for review of my transfer as per ypur order no. 72/2005
dated 03/06/2005 (enclosed and marked as Annexure-I).

2) That Sir, I reiterate of plea in the following manner.

1) I had been promoted to the grade of Superintendent Group- “B” on 23/09/2002 vide
order no. 139/2002 dated- 23/09/2002(enclosed and marked as Annexure-I1).

11) Afler being promoted | had been worked at Statistics Branch, Agartala for a few days
& then 1 had been placed at Divisional Statistics Branch, Agartala as Supecrintendent on
11/12/2002 and later on vide AC”s Order No. 01/2004 dated- 01/03/2004, 1 had been transferred
to Belonia C.P.F. Unit, a place 120 kms. Away from my homectown Apartala (enclosed and
marked as Annexure-111),

11) That Sir, 1t 1s evident from the facts cited above that 1 have not completed even
3(three) years in the grade of Supenintendent in the Customs formation. Now as per present order
72/2005, 1 have been relieved from Customs formation to the Central Excise formation in the
Commissionerate of Dibrugarh, which is more than 1000 Kms. away from my hometown. I am
afraid that the critenas for transfer of the Supenintendent as per guidelines cnvisaged vide your
letter C.No. 11(26)20/ET-111/95/38351405 dated- 30/09/2003 was not adhered to in my
case(enclosed and marked as Annexure- IV &V). ,

1iv) That Sir, when my option for transfer was asked for vide order no. 1(26)20/151-
H1/95/38351-405 dated-30/09/2003, I opted very specifically for my retention "at Agartala
Customs Division or at Central Excise Range, Agartala as my only daughter was at final stage of
her School Education(enclosed and marked as Annexure- V1),

(contdtopage2............. )

@ert;‘/‘
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(Page- 2)

3)  That Sir, the annual general transfer of 2005 has been ordered on 3™ June, 2005
which is mid year and has affected very adversely the welfare of my family, my only
daughter has passed her class-X examination this year and she set to vital phase of her
academic carrier during the next twoYears and my absence at this stage of her carrier
will have a disastrous cffect on her studics. In this conncction, I had also submitted a
representation on 26/11/2004(enclosed and marked as Annexutes V1),

4) That Sir, I have been realesed to the Central Lxcise formations though I have not
completed even 3(three) years in the grade of Superintendent, but there are officers
who have been working in the Customs formations specially at Agartala Division for
more than 10(ten) years as Superintendent & they have been remaineéd untouched so
far as release to Central Excise is concemed. 1 am afraid, Fam discriminated against.

Under these circumstances, | would most fervently request your prudent to
consider my representation and retain me at Agartala Customs Division & oblige
thereby.

Dated : - Agartala, the 20™ June, 2005 Yours faithfully

_ . | ' ‘ 7,75906 o(

JYOTISII DAS
Superintendent
Belonia C.P.F.
Belonia: Tripura (S).
(On Leave)

Copy to: - »

1) The Chief Commissioner, Customs and Central Excise, Shillong Zone for information,
please. :

2) The Commussioner of Customs Preventive, NER, Shillong for information, please.

3) The Deputy Commissioner, Customs Division, Agartala for information, please.

(JYOTISH DAS)
Superintendent
Belonta C.P.F.
Belonia: Tripura (S).
(On Leave)

'0
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30.1.01 Pregent . Hon'ble M, Justice D.N.Chowdhury,
{ . .
' : Vice-Chairnan,
' : n Hon'ble M. K.K.Sharma, Member(A),
!
‘ ' .
: By this application_ the applicant
> 4

the order of transfer and
1

FOEting dated 15.12.2000 with
1130/2000. gy

. | the order No.
T K-N.Chowdhury, learned g,
fcounoel basically confined Iyig submisgion ag tn

ithe non-adherence of the guidelines of ‘the

:transfer and  posting. . K.N.Chowdhury, g

submi tteg that the "applic

1

1

1
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{

t

t

1

!

' ilearneg Coungel

t .

| due to 8ome  pressing need
!

!

1

1

|

'

{

1

1

t

1

1

ant
applied to the

Of  the order of
that effect in

Authority for modificat jon

transfer and to fact subwitteq
!

to the authority on 8.12.2000,
20.12.2000 and also on 22.1.2001.
1

nlcoouhnitted that

Fepresentationg

M. Choudhury

the authorjty considered
kepresentation
Ets order dated 16.1.2001 modified the
wrder )

***** Chowdhury particuIaE1Y”'réféifédm to

the ordey of nbdificationfiﬁ"reépéct of Kartik
who has been kept in
excess of

Sarker, Serial No,
Agartala Range inp

the Sanctioneg
Strength.

the applicant apg also mMr. p.c. Pathak, learneq -

Addl. C.G.s.c. ~for the tespondents. M, B.C.
Pathak Submittad tha( quidelineg

95 Was pointed
does not per se

Confer ahy right, however
.. . '\‘-(,«' . .
guidelines have poyy as  far gas Practicable

adhered to Since jt i1s sort of nor

m and those

Certified 14 fe true Copyy

INDRAN HOWDHURY
Advocate,



w ;J‘ .
o
- p——
30.1.01
i
/"‘
ALYy
. " wm!{&w \\<€ "“‘

—

Cortified te bo true Cep;
o owmnfuy wiafafy

AN

O.A. 38/2001

1
-

gre should not be Llouted

unless a good reasén
is shown.

all the aspects of the
matter we are of the view when thegpplicant hqs

submitted representation the authority need to

consider it, Mr, Chowdhuty - sulwitteg that

Considering

till

date his reﬁresentation remaan unattented.
In the :iréumstances ve (irect the
respondents t¢ :onsider and dijose of his

representtion iy pot alread
R
Preferably with
receipt of the cer
the meantime ' the

Yy done expeditiously
tWo weeks from the date of
Lified copy of'this'ordor; In

veéspondents shall not give

effect the Impugned  order of transfer dated
15.12.2000 till

consideration
Yepresentation.

of his

The applicatipn 1% disposed of.

There
shall, however, no order as

O costs.
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